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Judgement

Disciplinary cases,Decision,"Effect of punishment on ACR to be
down graded by

CS-125/D5093 dt.07.04.99,LOA,---

SCN-29/D5394 dt.05.02.99,Censure,1 mark

CS-161/D6362 dt. 27.06.00,LOW,---

SCN-102/D5079 dt.30.05.97,Censure,1 mark

CS-123/D5563 dt.07.04.99,Censure,1 mark

D7521 Explanation regarding

misbehaviour with consumer”,Filed,---

CS-283/D7756 dt.20.07.04,"Letter of Advise & Recovery of
Rs.5544/-",---

SCN-328/D7847 dt.15.09.04,Letter of warning,---
CS-365/D7871 dt.25.10.04,"With holding of 2 annual increments
with cumulative effect",4 marks

Total marks to be deducted,,7 marks
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